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General Manager, Northern Railway
and another ¥ ey

Hon'D,S Misra,A M,
Hon'ble G,5,Sharma,JM,

A.T.Act,XIII of 1985, the applicant has sought a
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direction to the respondents to allew the app&%@ﬁﬁﬁf} 4'
. " for re-medical test ot Delhi or Patna and to permit
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the applicant to join as Office Clerk instead of

Cozching Clerk,

,
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2, The applicant was selected for the post

of Coaching clerk by the Railway Service Commissien

o

Allahsbzd and on receipt of a letter from the

Chief Personnel Officer,Morthern Railway, New Delhi
the applicant appeared for medical test before the
iedical Superintendent, Main Station,Relhi on
27.6.1986. In the medical test, the applicant was
declared unfit. The applicant submitted an appeal
ts the General Manager,N.R, on 8.7.86(copy annexurﬁhﬁ

recsuesting for re-mrdicel but did not receive any |

reply, He sent & reminder on 9.7.87 and has net

received any reply to this alse(copy

j‘ 3, We have heard lecrned % hal s -
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¥y ény @ssertion that the medical report suffered ﬁﬁﬁmt ?

: ‘An ﬁtf - .“
eny defect. The &pplicent has failed to establlsh.thawﬁ irlr?ﬁ
he was entitled to appointment as Office Clegkﬁwﬁif he ? Y

was actually selected for the post of Coachiné“dﬁéﬁk;f“
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As the applicant has not challenged the medical reﬁ§m¢ b

g & his renuest for holding & fresh medical exemination _an_ﬁ-'*
appointment es Coaching Clerk has no basis andhe has

also failed to establish that any of his rights under
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ény law hes been infringed by the respondents.

For the ressons mentionecd above,we are of the
Opinion that this cpplication is not meintainable under

. -j .
the A.T,Act and is accordingly réjected at the admission
stage, i | éﬁ{"
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